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IN THE CENTRAL ADMINISTRPATIVE T@IEUNAL, JAIFUR DRENCH,

JATIPUR.,

O0.A, Ho. 309/93 . Date of decisicn: 6,4.94

PANNA LAL
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UNION OF INDGIA
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one przzent on behalf of the aprlicant,

Mr, V.S, Gurjar

CORAM:

Hon'kle Mpr, Justice D,L. Hehta, Vice=Chairman

PER HN'BLE ME, JUSPTICE D,L. MEHMTA, VI CE-CHATEMAN S

The applicant waz initizlly nozted at Delhi and
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therezfter, he was trrnsferred from one place t
place and he is ah present working ag Senior zdminiztrative
Officer, Central Zheep & Wool “zzearch Institute, Avila-
nagar, Pistt., Tonk. The applicant has heen retransferred
on oompascionate grounds to Delhi., Howswver, the order
conld not be implemernted zz the sther peresn whoe was to
join in hiz place céuli not jqin at Avikanagar. Order
for applicant'es tranzfer waz on compassincnate ground.

¢ for providing acoommodation

Ordinarily, ths rules provid

-

at die place of trenzfer or new msting, In the instant

care, admittedly, the arplicant has not heen allotted anv
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accoemmndatinsn ezither at Avilianagar, Sr at Muracgarh.
arly, when the

2. : Iin such ciromnztances, particon
re-transfer order has heen péssed on compassionats ground,
vide Anne:nare A-%, then the cuestion of reccvary of the
pernal rent from the sprnlicant do=z not aricee, The
rezpondents may resall the srdsr, Annsiire A-2; may allot

the acconmodation at the place of his posting or may take

of the actommodation vrovided by the respondsnte, then
the respondentz will be at 1iberty t2 realiss the penal

yent from the date on which the arranjgement has bsen madg/
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Az far as ths present orler realising the penal
iz concerned, it is hereby zet aside and the an
chall ke charged only the normal rent,

2. The O.A. star 3

.

to costs.
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( D.L. MEHTA )
Vice=Chairman
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